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Pigments LLP for "Pure Hydro Chloric Acid 30%" 

(herein after referred as "HCL''). Hereto marked and 

annexed as "Annexure R6-I" is the copy of Tax Invoice 

dated 08/02/2026. 

(10) I say and submit that on same day i.e. 07/02/2019 at

around 10:45 AM, I sold/traded HCL to Respondent No.

5-M/s Sai Rachna Chemical. Hereto marked and

annexed as "Annexure R6-II" is the Tax Invoice dated 

08/02/2019. 

(11) I say and submit that subsequently after 16 days of

incident i.e. on 25/02/2019 an FIR No. 28/2019 was

registered against me U/s 304, 284, 120(b), 114 of IPC

and 15 of Environment Protection Act in Kadodara

GIDC Police Station.

(12) I say and submit that subsequent to FIR No 28/2019

dated 25/02/2019 which was registered U/s 304, 284,

120(b), 114 of Indian Penal Code and 15 of Environment

Protection Act, charges under section 467 and 4 71 of

Indian Penal Code were added to charge sheet on the
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Hon'ble Session Court, Bardoli m Session case No. 

29/2021. 

( 16) I say and submit that I have not played any active role

with any person in filling the tanker from the Company

or discharge of the filled tanker. I have only traded HCL

to Respondent No. 5-M/s Sai Rachna Chemical.

Place: Respondent No. 6 
Datel, /03/2026 Shree Mahavir Enterprise 
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Annexure R6-I
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